e gur 8 wgt aw O araerd

waitwr fastar § « & at war oY cEgET
faai oY w17 w¢ wrg ) g & fadr
s WY wHivT Tt fasgraarg o

Mr. Deputy-Speaker: 1f hon.
Members agree, I shall put all the
amendments together to the vote of
the House.

Shri P. K. Deo (Kalabandi): They
may be put separately.

Some hon., Mempers: They may be
put together.

Mr. Deputy-Speaker: I shall put
them together.

All the amendments were put and
negatived.

Mr. Deputy-Speaker: I shall now
put the original motion to the
House. The question is:

“That an Address be presented
to the President in the following
terms:—

“That the Members of Lok
Sabha assembled in this
Session are deeply grateful
to the President for the
Address which he has been
Pleased to deliver to both
Houses of Parliament assem-
bled together on the 18th
March, 1887."

The motion was adopted,

1718 horw.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Minister of Law (8hri Goviads
Menon): Sir, 1 beg to fove:

“That the Bill further to
amend the Representation of the
People Act, 1951, be taken into
consideration.

I hope, Sir, that much by way of
explanation may not be necessary for
the passage of this Bill. As the House
knows, late in this year an
ordinance was issued under the follow-
ing cirecumstances It was the desire
of many sections of the House that
after the election was completed of
the Members of the Fourth Lok Sabha
a ‘lame duck’ session of the Third
Lok Sabha need noh ve TEE v we
done in the previous years—1952.
1857 and 1962 In order to enable
the President to summon the Fourth
Lok Sabha it had to be constituted
and for that purpose an amendment
of the Representation of the Pepole
Act was necessary. It was done by
this Ordinance and the object of this
Bill is to substitute that Ordinance
by a regular Act of Parliament I
hope he House will unanimously ap-
Prove of thig Bill

Mr. Depaty-Speaker: Motiom
moved:
“That the Bill further to

ameng the Representation of the
People Act, 1951, be taken into
consideration. ”
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members,

well a2 those members who were un-
fortunately defeated to meet here
once and exchange views. That was
the mmin object with which the lame

sesaion, for instance, we could not
meet either Shri Patil or our good
friend, Shri Atulya Ghosh, If they
were here, we could have expressed
our sorrow on their defeat and gave
them the reasons for their defeat.

Shri Somavane (Pandharpur): WMr
Deputy Speaker, I rise to Jupport the
wmotion moved by the hon. Law Minis-
ter. Here 1 want to say something
The lame duck session was summoned
and then, surprisingly enough, on the
suggestion of some of the members of
the opposition, it was cancelled and
the first session of the Fourth Lok
Sabha was convened. Thig is the first
time in the history of this Parliament
that the members of the Lok Sabha
who either did not contest in the
general elections or were unfortu-
nately defeated in the polls did not
get an opportunity of a get together
and a photograph, unlike the earlier
Lok Sabhas, Added to that, some in-
convenience was also caused to those
members who were to retire,

I do not know what object Wwas
achieved by the Government by 8o
readily accepting the suggestion com-

bers in

So, the whole arrangements

topsy turvy. The frst seasion of the
Pourth Lok Sabha also only served
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duck session was originally convened.
It was called for a short duration to-
pass the Vole on Account.

Therefore I felt that the Qovern-
ment did not act wisely in this matter
and no useful purpose was served, a
lot of inconvenience was caused, eco-
nomy was not effected and the good
tradition of a farewcll meeting of old
friends who were to retire did not
take place. All that was Zood in the
lame duck session was lost. The un-
ceremonious way, the way in which
the retiring Members were made to
go, was really most unhappy and 1
thought, it wag not a good feature,
The Government should not have
acted in this way. They have not

achieved any purpose; probably, only
the ego of the Opposition wag satis-

fied and nothing else.

ot g enE dww (e )
ursam wgRa, & €9 ¥ g W w0
wrear g 5 agaY e A e
fgr gt st Fa@r afggRz w1 g
Jwr woTar Aar IEH AT H AR Fowr
ey A e Ay o A aw W
ITEY AT ¥ qgAT 9¥T
ot A% gt @A w1 o g A
2, wr za § ag qUX AE &

Mr. Deputy-Speaker; May 1 aosk
the hon. Member whether it has any
relevance to the Bill?

Shrl Bonavame: It iz  perfectly
relevant. What else is relevant?

Mr. Deputy-Speaker: You can voice-
your dissatisfaction regarding accom-
modation.

ot gew e Twqw: AT EER
w1 waew @veT Wi § ) RO TARN 7€
gfqﬂuﬁwm&mt_wwﬂﬁ
AT wYR e i dFwrm
qergrwat k1 IA AT A oY wefter
T T oY TV I



3029

[t gom qar Jvww ]

! gawcx & far Fearaar ) g amy
Y ot wiiE § g I ¥ qorwr
o nar fw ggamw st wifgd
gt o woft wifgy ¥z, Ig a1
ar Hfed | ag o gy 7€ AfeT
fqguafw s wgar g v ag
R WA axaT Tifgq o Y
Iq ¥ ggfamargtagr g | qoaraee
KT HT A N TIAT F_T
& fa A wgaT ¥ aw wfy grar wifgy o
g g8 fwar war ¥ v g wTegar
2% § afexr o faxr srar war Wi
I SR FAA AT @ § q% W
Ffar @7 ot rE Wount wawe
WY W W 3% A A g, IR
T WA A@ erga W7 g
Ffay g 5 wEr FAWT I
o or W g A ¥ gy wdw
T § o w@s gdwt &l adr
s wigy | wigaw o fasrar
wgr, ITE! dfadz v ¥ oy faw
grar ar AR w1 Taaw af «4r)

oft wfor nerer dow wwear (gforar)
Wt wd frw W aréz wow
w N R gud faar
WM A PITA MR AT H
qT IFATE F q, g AR wIx Ay
gart fral ®Y oY awsQr lt &
"o ®fod, ag TENT I ITHAMTE
T 9SS WAT | T8 9T qR, /YT

T x| wifgx ot aut
oy ggra E aY A Ewg X IAeY
g go  fefe @ a ¢ W
FZ AT T A A xg ar WwIWIT
TN AR I XA, QA FEHFER
£ ag W TE Jww gEAT aPEaEd
a1 uwrw o Fwehs A W
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Bhri Somavane: The life of the
Third Lok Sabha was alsp cut short

Shri G Viswanatham (Wandiwash)*
Mr Deputy-Speaker, it was unani-
mously agreed by all parties nclud-
ing the Congress Party, to cancel the
lame duck session It is surprising
to know that some hon Members—I
hope, they are Congress Members—
oppose the cancellation of the lame
duck session Probably, they want
another lame duck session to be re-
called I do not know This was
agreed Lo by all parties and there is
no necessity of opposing that at {his
late ynoment

Mr Deputy-Speaker:
is

The question

“That the Bill further to amend
the Representauion of the People
Act, 1851, be taken into considera-
tion "

Shrmm § M Banmerjee:r Sir Members
have spoken let the hon Minister
reply

Mr. Deputy-Speaker: There was no
point made, so, he does not want to
reply

Shri § M. Bamerjee: Why*

Shri Sonavame: If it 1s irrelevant
he must get up and say that it is
irrelevant

NEr. Deputy Speaker: The question
18

Shri Somavane: He must reply to
te

;
;
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Ehri Somavane: He hag to meet the
points raised as to why the life of the
Third Lok Sabha was cut short,
where the economy was eflected, why
the inconvenience was caused to the
Members and all that.

ghel V. KErishnamoorthi (Cuodda-
lore): The Minister had piloted the
Bill and some hon, Members partici-
patad in the debate. Some points
were made, It is the duty of the
Minister to give reply to them.

Mr. Deputy-Speaker; At the third
reading stage, he will say something.

Shrl V. Erishoumoorthl: He must
reply at the first reading stage.

Rir. Deputy-Speaker: I have already
put the molion to the wole of the
House. At the third reading stage,
he will make some observations.

Shri Senavane: On a point of order,
Sir. ... (Interruption,)

Mr. Depuiy-Speaker: Order order.

Shri 8. M. Banerjee: Sir, you arc
an eminent parliamentarian apart
from being the Deputy Speaker. As
you know, there have been some past
traditions and conventions. The Min-
ister may simply say, “I have nothing
to add to what I have said before.”
But he should reply to the debate.
Otherwise, it will be a dangerous
thing and any Bill can be passed
like that.

Mr. Deputy-Speaker: I have accep-
ed your suggestion, As I have al-
ready said, I put the question to the
wvote of the House, At the third
reading stage, he will say something
and reply to the points made here.

Shri Sonavane: On a point of order,
gir. On every debate, at the first
reading stage, the Ministers do reply.
The Ordinsnce was required to be
issued. Iic has explained the reasons.
But when some points are made In
the course of the debate on the Bill,
it ig eseantial that the Minister should
reply to that We should know what

108 (ai) LED-S.
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Mr. Deputy-Spenker: Let me com-
plete this process and then I wou'd
request the hon, Minister to say some-
thing at the fina| gtage of the Bill,
that is, the third reading of the Bill

8hri Dattatraya Kunie (Kolaba): If
he is to make the observations at the
third reading stage, these will be out
of order at that stage.

Mr. Deputy-Speaker: No, no, The
question is....

ghri Sonavane: Do we assume that
the Minister ha§ no reply to this?

Mr, Deputy-Speaker: As I said, he
will say something at the concluding
stage. P'emse resume your seal.

Bhri Somuvane: <You should give
your ruling on my point of order at
the proper stage. The Minister must
reply at thig stage. I demand that
your ruling should be there.

Mr. Deputy-Speaker:
question of ruling.

It is not &

The question is:

“That the Bill further to amend
the Representation of the Pepole
Act, 1951, be taken into considera-
tion."”

The motion was adopted.

Mr. Deputy-Speaker: We will now
take up the clause-by-clause consider-
ation of the Bill, Before I put clauses
to wote, I would request the Minister
to say rome thing (Interruption).

Ehrl Deorao Patl] (Yeotmal): Why
should the Chair request him?

w4t wiRa W< IAL |AT gy
Ea’ttgmm!!‘fﬁm
wz 7@ arwmgd A A &L

Skl V. Krishnamoorthi: It is duty
of the Minister to give reply. Ther®
shonld be no request from the Chalr.
(Interruption).
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Shrl Govinda Menon: T have mbso-
lutely no objection in giving a reply.
Actually, T wanted to give a reply.
But by that time, you, Bir, had put
the question to vote and, therefore, I
thought that it would be irregular-
and discourteous to you if I got up to
make a speech at that stage. I do not
want to show any discourtesy to Mem-
bers of this House. I shall be the
last person to show any discourtesy.
I am completely in agreement with
the Members who said....

Bhrl V. Krishnamoorthi: Is he mak-
ing a speech on the first read!ng or
second reading or third reading?

Shri Dattatraya Kumte: I would like

to know what proceedings are golng
on in the House.

Mr. Deputy-Speaker: He iz speak-
ing on clause 2.

Shrl B. M. Banerjoe:
spoken on clause 2.

Mr. Deputy-Speaker: There is no
amendment.

Shri Dattatraya Kante: Then, all
clauses be put to the House.

Shri Tulsiday Jadhav (Baramati):
I want to speak on clause 2.

Mr. Deputy-Speaker: He may speak.
Let the Minister conclude.

Shrl Tulshidas Jadhav: The First
Reading is over. I think, now the
Second Reading is going on.

Mr. Depuity-Speaker: Clause-by-
clause consideration is going on. Does
be want to speak?

Nobody has

Shrl Tulshidas Jadhay: Yes; I want
t> speak,

I wFEE, w qAfewr §F WY
wf wrrfig gl & Arow IR ...

Bhri G. Vishwanathan: On a point
of order. There is no amendment to
this. When there is no amendment,
how can a member speak?

Mr. Deputy-Speaker: He can spesk.

ot gl T wrew ¢ o) o€ sl
aeedt ¥ ety Fear aq % aeq § i
fafret #t % Ofer & awx Ay
¥ g3 wgm wfqg a1 W o) "
@rT QI @, Aw ATA ¥ W ¥ Ay
qez & Qo § @ 97 ¥ 9k g
® ag sarw Aff @ 5 gw wire
gF Wit WYT §afaq ¥y w9y wen
stcamry wife w1 $rare W qrfaw
oQ% Faff sar & 1 7z AN AW T
a7 g5 woow § 99 ¥ wrwT 93 ww
AT wTR wAT arT § 1 ww Oy
oY ¥ ¥F 7T §A FWT AT qF 9
¥ A a7 § wic g ™ar ¥ forg o
grarr g gTRfag A w3 fe
QTR Hrari o ER 7 O @ VT et
et FremA ¥ Y g WAy
&% &mr v Frar o oy sfaa @
BT Wit IR wT W F% qwAw
i Ywr d wfsTmaAag ¥
e} WY @t agfeard} w1 avT
STITEN &1 sy Tiw Ew ®wd
§ Hr W agh sy wéEdde f
arat &, AT ¥ € T E WIEA A
oY feey AN DI A ¥ 53 A7 w5 dqnT
¥ 9T @@ XA 46 $ AY X
o1 arfqg i WAy wk «F qar
FA Y ANt gr ot o=
®r377eqT 7 HY ¥ I Ho1d A wowr
wAl7ay &7 @A ST ¥ W e
IT W w9y sty wiir wrd Q@
it Wiy gu Wi 9T s ¥ fag
w7 s v § arcamT wife &
wTx % wrdr wgfaar AT g 1

w ® ufyforr ag M wnd-
fefsran wréz fard ® fd @
& wg ox frfeey wafe & fag Q3 €0
WX AT IT ST §I W A g wWive
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¥ oaw ww oAl @ ay w@m
fou fog ? g e stawdc &
KT Sz AT HIX A FTATT "k
FTAFTFAgAaTOITE T WITH
wiedl:fabm sdw wr qEy ¢ g
16 Wi aw @y § 1 wgt WY O
wgr war g fe ag ot Af e waifs
& g W @) IR ¥ 7y wd-
fefmdm g W IR § ot €
¥ T A W) QT WA @A W
g QAT QYW G | WA IF g
¥ s TR agfaar ghit Wi wg
qgt T AT3T A I HT IA& G-
Za ¥ Y graT At K47 G § 9w Aw
qE I WA FTH U FTAL a7 4 A
V9 i 97 F74d BT U AL FL @O
E 9T w37 W A% Wy o e
wr Wt I srrw evaeE) saEdr
a8t far Tt & | ST wTOTEW AT W@
g 5 ov oF werT ¥ @, @ el @
W § AT TT WITT IFF AT AWATS
B @Y SE e W gy T ar
wa &1 & ¥ wFr W Ag w0y v ard
gar Fad M Ik agifefadue
wrég vaver fea aw & @ onfe oy
g X agfeae § W1 w@F A1 QO
AXTA WAT F& WIAT WHIA AFI
933 3¢ *r afew 9 wF ag wpfaay
= Rdwtaa

Shri Govinda Menom: As I was
beginning to say, I meant no dis-
courtesy to the House or to any Mem-
ber of the House in not reply to the
points raiseq by my friends on the
earlier occasion. I should say that
although it is not legal'y obligatory
on the part of the Mover of a motion
fo make a reply, a reply can be
made because & point wag made....
Shyl Senavame: Np debate is at all
necemary?

Shvi Govinda Memon: Even with-
out a debate, & motion can be moved

of the People 3036
(Amde.) Bill

and passed in Parliament. There ls
no legal objection.

Shri V., Krishnamoorthi: Provided
nobody talks on the motion. When
somebody talks, the Minister is bound
to reply.

Shri Govinda Menon: Usua’ly a
debate takes p.ace gnd it is open to
the mover either to reply or not.
That is the legal position. A reply
is usually given, but it is not obliga-
tory to make a reply. I did not mean
any discourtesy to the House. Because
you had put the matter to vote, X
thought that I should not intervene
at that stage. I am very sorry if any
misunderstanding has arisen on that
account,

As was referred to by one hon.
Meinbey there was a political deci-
sion by al' the different parties in
this House that it would be advisa-
able not to have the lame duck
session. The lame duck session had
been called to meet some time in the
middle of March. But at that time
elections tp all the constituencies
except four had taken place, and it
was thought that it would be anoma'-
ous if after having elected all but
four of the five hundred odd Mem-
bers of the Fourth Lok Sabha, the
old members were called to meet.
That was the point raised and that
was agreed to by the leader of the
Congress Party. That wss how #
happened.

I do agree to the sentiments of my
hon. friends that it would have been
a great social occasion if the Mem-
bers of the Third Lok Sabha had
met, as they had done earlier in a
lame duck session in 1982, 1057 and
1052. 1 do not remember whether on

bui mv recollestion is

were not completed in that
Therefore it was decided that simce

all but four Members of the Fourth
Lok Sabha had been elocteg
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was npo reason why the Fourth Lok
Babha ghould not be constituted.

For enabling the constitution of
the Fourth Lok Sabha this amending
ordinance wis 1ssurd, Some incon-
venience hag ensued, as has been
referred to by some hon Members
here. But that is no reason why this
anachronism should have been allow-
ed to prevail

Shri Somavane: Why was it not
coniemp'ated earlier?

shri Govinda Menon: After the
lame duck session had been called,
these aspocts of the mattey were
pointeg out to the Prime Mimster,
and all the leaders of the different
groups in this House agreed that this
coursc might be adopted. That was
the situation under which the ordi-
nance was 1ssued, and now it 15 neces-
sary that the ordinance should be
replaced by a regular Act of Parlia-

ment, and that is the resson for this
Bill.

Mr. Doputy-Speaker: The question
is:

“That clauses 1 to 3, the Enact-
ing Formu'a and the Title stand
part of the Bill."”

The motion was adopted,
Clause 1 to 3, the Enacting Formula
and the Title were added to the Bill

Sari Govinda Menon: I move.
“That the Bill be passed”.

Mr, Deputy-Speaker: Motion moved
“That the Bill be passed”

Shri K. G. Desiunukh:
speak.

Mr. Deputy-Speaker: He cannot
apeak now. The hon Minister has
already replied. The question Is....

Shri Sopavane: This is the thurd
resading stage. Every Member hay a
right to speak

1 want to
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shri K. G, Deshramkh: This is the
third reading stage, and if you permit
me, I have a right to speak.

Stiri Somavone: He wi'l take only

two minutes and let him say what he
wants.

Shri K G, Desimukh: If there is no
time that 13 a different matter, but 1
have a right to speak.

Mr Deputy-Speaker: All right, let
him have his say also.

off goor T oW IIEW
wgreg, & 7 Wil wPET wT WrAw s
ygnd WA A QAR
fis weft Y g qATE g & W1 I
A AN AT AW, W
W §qg v qEmErEr o afer
xe avrw ¥ & w79 ¥ wgn wwAr
&gw&%ﬂwhr!mmhqw
qggqgmawi:mmkiwt
ww dww i ) wroww § 1wl o
wererat T & & A€ Qe W
g A

ot T g dar @ g @
N TF wq &Y FA G F4 g (A
@ g wafe gETa AW T IW
§ W< wgae T @ T QF T AW
TR I AT T T | W
o s & g & ferdy e wT faar
v @ & @ Awan § fs et W
qmitatﬂ’wwm!*“"ﬁ
o1 W& W E ¥y agd /T ¥
o A ¥ wEA 1T 39 W REW
@ wefer § s s g fe
Xq W TR BT fwar and |
ghri K. Narayana Rao (Bobbil): I
am not sure whether this particular
p;eeeuflmlll%lm:wﬂlﬂnuﬂ-
sary. 1 say so—I speak subject t2

¢ use under the Consti-
mﬁmntindh.lthﬂthinth-dk-
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cretion and power of the President to
summon Parliament or to dissolve it
In ordinary circumstances, the Parlia-
ment has to be in session for a period
of five years. It is not necessary to
bring in a separate Bill....

Shri Sonavane: Under what article
the President is tp excrcise the power?
Talking offhand does not help.

Shri B. Narayana Rao: This is my
view. T do not have the document
readily available. This is his prero-
gative under the Constitution. The
President has the power to prorogue,
dissolve or call Parliament. If he
wants me to explain the legal po.i-
tion with detailed references to the
relevant articles, I may not be gble
to do it because I have not the docu-
ment with me now.

Be that as it may, what I mean to
suggest is this, that it is rather 1n-
triguing that necessity for such a Bill
was felt at all. The Thirg Parlia-
ment was summoned in Aoril, 1942,
and in normal circumsfances it would
be in exiclence for a period of five
years. But due to certain ecircum.
stances the President is pleased or
the President considers that the new
Parliament should be called into ses-
sion earlier. What he could do with-
in his powers under the Consitution
he did. So I do not know why for
this purpose any Ordiance and a sub-
sequent ennctment wepne considered
necessary. May be 1 am wrong in
my view. But this is what 1 feel.

8hri Krishna Kumar Chatlterjee
(Howrah): The hon, Member who
has just spoken has nnt t{aken into
consideration the fact that an Ordin-
ance was promulgated by the Presi-
dent. That being so. na'urslly a Bill
to replace it has to come before the
House, That Bill has alreardy passed
two stawes. Bo naturally thiq ques-
tion which he has raised should not
have been raised.

Shri Govinda Menon: I wou'd like
% state for the information of the
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hm'f. Member who paised the consti-
tutional question that as soon as
elections are over, it is not open to
the President 1o call the members
who have been ciected by that pro-
cess. Under scetion 73 of the Re-
presentation of the People Act 1951,
Parliament o Assembly has to be
constituted, and that constitution is
effected by a notification by the Elec-
tion Commission. It is that nolifica~
tion that was proposed to be made
sometime in April after all the elec-
tions were over. Since it had to be
done ear'iar, it became necessary to
amend section 73 of the rclevant Act.
What is attempted here is to give
effcct to that amendment,

Shry J. Ahmad (Dhubri): 1 want
:;of speak on this. I am in support

Mr. Deputy-Speaker: No,
No, he has no right to speak now.
The question is:
“That the Bill be passed”,

The motion was adopted,

17.48 hrs.

LAND ACQUISITION (AMEND-
MENT AND VALIDATION) BILL

Tre Minister of State in the Minis-
try of Food. Agricul*nrs, Community
Development and Co-operation (Shrl
Annasahib Sinde): 1 beg to move:

“That the Bill further to amend
the Land Arquisition Act 1894 and
to validate certain acquisition of land
under the said Act, be taken into
consideration"”,

The Land Acquisition Act, 1894, Is
applicable to the whole of India ex-
cept the States of Kerala, Mysore,
Rajasthan and Jammu and Kashmir
which have their own laws on the
subject. For acquisition of land for
a public purpose, the procedure pres-
cribed under the Land Acquisition
Act, 1894, Is that g preli noti-
fication is issued under section 4(1) of
the Act which indicates that a partl



